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Shiri Amit Anand, learned counsel for

applicant
Shri G.D. Durai, learned proxy counsel for
J

r
hri V.5.R., Krishna, learnsd counssel for
Frespondents

MA_837/2003

We have heard 1h"1 Amit Anand, learned counsel

applicant,

Z, Thiz miscellanecus application has been Tiled
Tor revival of Contempt Petition 487/2002 in terms of
the- order dated #£5.11.2002. He has submitted that

Application

Review M0.292/2002 has besen dismissed by

order dated 14.2.2003, Notice on MA was isasued by

Tribunal’s order datsd 28.4.2003 but no reply has besn
i ~aRRrtv py respondents to the sams,.

3, Hoting the aforssaid orders of the Tribunal, MA

837,/20G3 iz allowed

CP 487/2002

cardingly, we have heard Shri Amit Anand in CF

487/2002.
} Issus notice to the gileged contemnors 1in CP
4837/20G2, returnabie in four we‘ks List on 23.7.2003,

presance iz exempted for the present.
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